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Deputy Ghief Eiectnfea%: ,

| Engineer(w) Northern Rly,
~ .3}_ Lucknow, -3.5534--.

Hon'ble D,.S.Misra-AM
Hon'ble G.S.Sharma-JM

This is an application under Sect'iian

J‘ .

of the Administrative Tribunals Act, J&BQ 2 ";b TS
3gainst the order dated 12,7,1986 p*assed bY th‘

Deputy Chief Electrical(W) Northern Railway
) Lucknow,
2. The applicant has termed this o::@
2s an order of retrenchment, The applicant
i\ clalmithat he had served the "e# --.ﬂ-departm%b
3 I~
« for a period of 970 days since 1971 and hss “*1-‘
écquired the status of temporary railway &.*" |

o

and his services can not be dispensed with
without complying with the provisions of the
Industrial Disputes Act, or the terms and

conditions of a temporary railﬁay servant as
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no notice in writing,indicating the reasons

T

o

for the orders of retrenchment, was served

n
.

on him. ' Y

3.We have‘zheard the learned qoqywyﬂ'*F?
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the applicont and have pert Jllh e doct
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has also filed certificate-af-hﬁr?;?;f*ih ufﬂﬁ
photo copy at annexure-4, which shoﬁsﬂ_: t
applicant had worked for 970:dayﬁﬁgg§§f_f1:
He does not seem to have wnrkeﬂwéﬁ%bfg
According to the provisions of Sectian.—uwjiti

the Industrial Disputes Act a pe:iod of 1% f;a:

or 240 days has to be calculated with neﬁqnggg ,,ﬂ
to the order of retrenchment or the date of ifi
application and that period should be prfﬁgﬁggiawé
the same., The applicant has failed to prhﬂﬁ&é;'EE
eny document that he was serving the Ra:l.lwaﬁﬁ ks ’1
o |
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Department for a period of 1 year immediate -

before the date of issue of the impugned ozé;:;?
His failure to do so leads to the conclusion t_”[%
he had ceased to be an employee of the Railway*
2 ondla~ |
Admlnistratian. It appears to us that on the
basis of his past service, he was included in
the list of persons to be screened for empanel
-ment for appointment as Khalasi and hewas |
found unsuitable, Since the order dat&ﬂ.iggi.*i'

is neither a termination order,nor a retxang
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